
IN THE GENTRAL ADNINISTRATIVE TRI8UNiL 

L(.UTT sENLH: cLcUTTi 

idisc.Application No. 31/2005 
in 

0.4. No. 1014/1996 

CORAM: 

Hon'ble W. D.C. Verne, Vice Chairimn 
Hoti'ble Mr, G.R. Patwardhan, Administrative Mamber 

..-. 

Union of India and 
Others 

0 

Versus 
Dr. Kishore Kunr Banerjee 

and Others 
... 

Mr. B. Mukherjee, Advocate, present for the Union of 
India and Ors/Appi ic ants. 
M. S.K. Dutta, Advocate, present for the respondents, 
Dr. K,lcBanerjee and Ors. 

Date of Order $ 20. 1.2005 

ORDER 
(Per D.C.Vern) 

The learned counsel for the parties have been 
heard. 

2. 	This is a second Z.sc. Application for extension 

of time. The first Misc.Appiication No. 575/2004 was 

al].owed vide dated 16th Septerrber, 2004,and 9,espondents 

in the O.A. were allowed four nonths'Ltirne to inplennt 

the Tribunal's order dated 6th July, 2004 passed in O.A. 

No 	1014/1996 which has been expired on 15th January, 2005. 
By this ?sc.A1icatjon another four,  xinths' time has 

been sought by the learned counsel Mr. Mutherjee. 



.2. 
cg 

Wegrant three mnths' further tina,by way of. 

last.oportunity, to comply v&th the directions issued 
by this Tribunal in 0.4. No. 1014/.1996 on 6th July, 2004. 
The 14.A. stands allowed accordingly0  

(G.a. Patwardhan) 	 (D.C. VernEt Administrative kbnber 	 Vice Chairnn 
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